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O R D E R 

Post this appeal for arguments again on the request put on behalf of 

Mr.Sanjay Sen, learned Sr. Advocate on the ground that Mr. Sanjay Sen is still 

not available for arguments.  We may note that on the previous date namely on 

25th May, 2016 the matter was adjourned on the same ground that Mr. Sanjay 

Sen, Sr. Advocate being not available for arguments.   

 

 Post this appeal for arguments on 26th September, 2016.

  

   We make it 

clear that the Impugned Order shall be given effect to by all concerned, 

irrespective of pendency of the appeal, before this Appellate Tribunal. 

 
 
 

( T. Munikrishnaiah )      ( Justice Surendra Kumar ) 
  Technical Member               Judicial Member 
 
sh/kt 
 

 

 


